
FIR No. 34/14
U/S – 21/29 NDPS Act.
PS – Special Cell 
State Vs. Mohd. Zamir @ Doctor & Ors.

26.02.2021

Present : Sh. Ravindra Kumar, Ld. Additional PP for the State.

Sh. Hasim Alam, Ld. Counsel alongwith applicant Mohd. Saud 

Khan was stood surety of accused Mohd. Saleem Khan.

An application fixed for today for release of FDR on behalf of

the surety Mohd Saud Khan of accused Mohd Saleem Khan. FDR bearing

No.   920040035310586   drawn   from  Axis   Bank   Daryaganj,  Delhi   for   Rs.

50,000/ (Fifty thousand).

Ld.   Counsel   submitted   that   accused   Md.   Saleem   Khan   has

already surrendered before the Jail Superintendent, Tihar on 02/07/20 on

expiry of interim bail.

Heard. Considering the fact that accused already surrendered

on 02.07.2020 as per surrender report dated 04.07.2020 received from jail.

Ahlmad is directed to release the FDR to the surety Mohd Saud Khan on

proper identification.  

Application disposed of accordingly.

Copy of the order be given dasti.

    (Ajay Kumar Jain)
           Spl. Judge, NDPS/N. Delhi 

        26.02.2021



FIR No. 210/2019
PS Spl Cell 
U/s 21/29/61/85 NDPS Act 
State Vs Sanjeet Kumar Singh

26.02.2021

Present: Sh. Ravindra Kumar, Ld. Additional PP for the State.

Sh Girish Sharma, Ld. counsel for applicant/accused Sanjeet  

Kumar Singh.

Ld. Counsel for accused submitted that this is an application

for interim bail of applicant/accused as his wife is 60% handicapped and

suffered   from   Appendicular   lump  and   advised   surgery   after   28.02.2021

after test and medication, and there is no other member in the family to

take care of the wife, accordingly, on humanitarian ground, applicant be

released on interim bail for 02 months.

  Ld. Addl. PP submits that there is a recovery of 07kg heroin

i.e. commercial quantity from this accused,  thus definite bar u/s 37 NDPS

Act over grant of bail to accused. Ld. Addl. PP submits that as per medical

verification   report,   the   wife   of   accused   appeared   at   City   Hospital   and

diagnosed   with   Appendicular   lump   and   advised   investigation   and

medications   and   thereafter   she   never   came.   Ld.   Addl.   PP   submits   that

considering   the   medical   report   received   from   private   hospital,   no

exceptional circumstances made out for grant of  interim bail   in terms of

judgment of Hon'ble High Court of Delhi in case titled as Athar Parvez Vs.

State CRL.REF.1/2015 dated 26.02.2016. 

  Heard.   There   is   a   recovery   of   commercial   quantity   of

contraband, thus definite bar u/s 37 NDPS Act over release of accused on

bail. As per medical report received, the wife of accused appeared in the

OPD   of   private   hospital   and   diagnosed   Appendicular   lump,   advised

medications   but   she   never   turned   up.   In   these   circumstances,   no

exceptional   circumstances   made   out   to   release   the   applicant/accused

Sanjeet Kumar Singh on interim bail. Thus, present application for interim 
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bail stands dismissed.

Application is disposed of accordingly.

Copy of the order be given dasti as well as sent to accused

Sanjeet Kumar Singh in jail.

    (Ajay Kumar Jain)
           Spl. Judge, NDPS/N. Delhi 

        26.02.2021



FIR No. 265/2020
PS Spl Cell 
U/s 21 NDPS Act 
State Vs Khalid 

26.02.2021

Present: Sh. Ravindra Kumar, Ld. Additional PP for the State.

None for applicant/accused Khalid.

Ld. Addl. PP submits that IO is on leave today and requested

some time to file reply.

Accordingly,   at   request,   list   this   application   for   reply   and

arguments on 05.03.2021. 

Copy of the order be uploaded on the website of New Delhi

District.

    (Ajay Kumar Jain)
           Spl. Judge, NDPS/N. Delhi 

        26.02.2021

At 11.15am

At   this   stage,   Sh   M   A   Hussain,   Ld.   counsel   for

applicant/accused Khalid appeared and he is apprised of the next date of

hearing.

(Ajay Kumar Jain)
                 Spl. Judge, NDPS/N. Delhi 

              26.02.2021



SC No. 15/2016
U/s 21 (C)/23 & 29 NDPS Act 
NCB Vs Bartholomew Okoh

26.02.2021

Present: Sh. Mukesh Malik, Ld. SPP for NCB.

Sh Bhanu Kaushik and Sh Hasim Alam, Ld. Counsels for 

applicant/accused Bartholomew Okoh.

Reply filed. Copy supplied.

At request, list this application for arguments on 06.03.2021.

IO be also called for said date.

Copy of the order be uploaded on the website of New Delhi

District.

    (Ajay Kumar Jain)
           Spl. Judge, NDPS/N. Delhi 

        26.02.2021



FIR No. 90/2016
PS Crime Branch
State Vs Vikas Kumar @ Rahul & Ors.

26.02.2021

Present: Sh. Ravindra Kumar, Ld. Additional PP for the State.

Sh Rajesh Kumar Singh, Ld. counsel for accused/applicant 

Zakir.

Ld. Addl. PP requested some time to file reply.

At   request,   list   this  application  for   reply  and arguments  on

06.03.2021.

Copy of the order be uploaded on the website of New Delhi

District.

    (Ajay Kumar Jain)
           Spl. Judge, NDPS/N. Delhi 

        26.02.2021



FIR No. 38/19
PS Spl Cell 
U/s 18/21/29/61/85 NDPS Act 
State Vs Mohd Sikander & Ors. 

26.02.2021

Present: Sh. Ravindra Kumar, Ld. Additional PP for the State.

Sh S K Santoshi, Ld. counsel for applicant/accused Tasleem 

Qureshi.

Reply filed.

At request, list this application for 18.03.2021.

Copy of the order be uploaded on the website of New Delhi

District.

    (Ajay Kumar Jain)
           Spl. Judge, NDPS/N. Delhi 

        26.02.2021



Bail Application
State vs. Kamal Yadav @ Sachin

FIR No.134/2016
PS: Vasant Kunj (North)

26.02.2021

Present : Sh. Prakash Sharma, Proxy Counsel for applicant/
accused Kamal Yadav @ Sachin.
Sh. Dharam Chand, Addl. PP for State.

Present  is  an application  for  grant  of  regular  bail

moved on behalf of applicant/accused Kamal Yadav @ Sachin.

Adjournment  sought  by  Proxy  Counsel.  Put  up  for

consideration  on  this  application  on  the  date  fixed  i.e.

01.03.2021.

         (Parveen Singh)
ASJ-03/NDD/PHC/New Delhi   

        26.02.2021



Bail Application
State vs. Sarwan
FIR No.63/2014

U/ 3&4 MCOC Act
PS: Special Cell

26.02.2021

Present : Ms. Shefali Sharma, Counsel for applicant/accused
Sarwan.
Sh. Dharam Chand, Addl. PP for State alongwith
Inspector Pankaj Kumar.

Present is an application for seeking grant of interim

bail  for  a  period  of  four  weeks  filed  on  behalf  of  applicant/

accused Sarwan.

It is submitted in the application that Mr. Ankit, who

is  the  real  nephew  of  the  applicant  is  getting  married  on

15.03.2021  and  his  ring  ceremony  is  fixed  for  14.03.2021  at

Katubgarh Village, Delhi. Original marriage card of Mr. Ankit,

real nephew of the applicant and letter dated 17.02.2021 issued

by  Sh.  Surender,  Sarpanch,  Gram  Panchayat  Khedi  Damkan,

Tehsil  Gohana,  District  Sonipat,  Haryana,  have been annexed

with the application. The applicant being the real mama of the

groom has to perform various religious ceremonies like (Chaak-

Bhaat) etc. with regard to the marriage. The applicant has also

got  to  make  some  financial  arrangements  for  his  family

members who have been rendered destitute since the applicant

sent  to  judicial  custody.  Hence,  the  present  application  for

seeking interim bail for a period of four weeks.

Reply  to  the  bail  application  filed.  It  is  submitted

that  on  verification,  it  is  found  that  Sagai  ceremony  of

applicant/accused's nephew (Bhanja) Ankit s/o Sh. Pradeep, r/o



H.No.161, Qutabgarh, Delhi, will be held on 14.03.2021, in Sai

Farm, Garhi Road, Qutabgarh, Delhi and marriage ceremony will

be  held  on 15.03.2021.   During verification,  it  has  also  been

found that applicant/accused is only brother of Sushil w/o Sh.

Pradeep  (mother  of  Ankit)  and  father  of  applicant/accused

Sarwan has expired.  Applicant Sarwan has two minor children,

one daughter and one son aged 15 and 13 years respectively.

However,  bail  of  accused  is  opposed  on  the  ground  that

applicant/accused Sarwan is a habitual criminal and has been

found  involved  in  total  21  cases  of  heinous  crimes  including

murder, kidnapping, attempt to murder, attack on police party,

robbery etc. with gangster Rajesh @ Karambir and others. It is

further  submitted that  if  the  applicant  is  released on interim

bail, he may jump the bail and may commit similar crimes and

also may tamper with the evidence of the case and threaten the

public witnesses. 

I  have  heard  rival  submissions  and  perused  the

record.

Bail  has  been  opposed  on  the  ground  that

applicant/accused if released on bail, may jump the bail or may

indulge in similar type of offences.  However, it is to be taken

note of that it is the marriage of his real nephew and as per the

customs  and  traditions,  the  maternal  uncle  is  required  to

perform certain religious duties/rituals. It is admitted fact in the

report that applicant/accused is the only brother of the mother

of the groom and as his father has expired, there is no one to

perform customary or religious rituals which a maternal uncle is

required  to  perform.  In  these  circumstances,  I  find  that



applicant/accused Sarwan deserves  interim bail,  however,  the

long period for which it has been sought cannot be granted as it

is only to be granted for performing certain rituals, as discussed

above. 

Considering the facts and circumstances of the case

and  the  factum  of  marriage,  applicant/accused  Sarwan  is

granted interim bail for a period from 10.03.2021 till 17.03.2021

subject to furnishing bail bond in the sum of Rs.50,000/- with

two  sureties  of  the  like  amount.  The  interim  bail  is  granted

subject  to  the  condition  that  applicant  shall  not  leave  India

without prior permission of the court and shall not tamper with

the evidence or try to contact the witnesses. The applicant shall

surrender before the concerned jail authorities on 17.03.2021.

Copy  of  the  order  be  sent  to  the  concerned  jail

authorities for information.

Copy of the order be given dasti to Ld. Counsel for

applicant/accused as prayed for.

         (Parveen Singh)
ASJ-03/NDD/PHC/New Delhi   

        26.02.2021



Bail Application
State vs. Richpal Singh & Ors.

FIR No. 17/2018
PS: Spl. Cell, Lodhi Colony

26.02.2021

Present : Sh. Gurbaksh Singh, Ld. Counsel for applicant/ 
accused Richpal Singh.
Sh. Dharam Chand, Addl. PP for State.

This  is  an application for extension of  interim bail

moved on behalf of accused Richpal Singh. Extension has been

sought on medical grounds.

It  is  submitted  in  the  application  that  on  various

dates the applicant/accused was taken to various higher centres

for chronic kidney disease and type II Diabetes.  It  is further

submitted  that  on  04.04.2020  hemodialysis  session  of  the

applicant  was  carried  out  at  AIIMS  and  thereafter,  he  was

discharged  on  07.04.2020.  Considering  the  said  aspect,  vide

order  dated  22.09.2020,  this  court  modified  the  order  dated

16.03.2020 and admitted the applicant to two months interim

bail  starting  from  22.09.2020  to  23.11.2020  subject  to  his

furnishing  personal  bond  in  the  sum of  Rs.50,000/-  with  two

sureties of the like amount. 

It  is  further submitted in the application that vide

order dated 18.11.2020 the interim bail granted to the accused

was  extended  and  in  pursuance  of  the  said  order,  the

applicant/accused  Richpal  was  required  to  surrender  on

23.12.2020. However, the condition of the applicant had further

deteriorated. Therefore, he had filed an application for extension



of period of interim bail,  on which application, on 21.12.2020

this court  had granted extension of interim bail  for a further

period of one month till 23.01.2021 and again on the application

of  the  applicant,  the  interim  bail  has  been  extended  upto

23.02.2021 and the applicant was required to surrender on the

said date. 

It is further submitted that although, the applicant is

being  treated  for  his  ailments  but  his  condition  is  getting

deteriorated day by day and there is swelling all over his body

and  on  examination  of  his  blood  on  17.02.2021,  it  has  been

found  that  the  Serum  Creatinine  is  3.61  mg/dl,  whereas  the

reference range is  0.9  to  1.4 and further the haemoglobin is

showing  9.9  and  thus,  because  of  that  his  kidneys  are

malfunctioning and further, his condition is getting worsened by

passing of each. Hence, the present application for extension of

interim bail for a period of two months to enable the applicant to

recover  from  his  ailments.  Vide  order  dated  22.02.2021  this

court  had  extended  interim  bail  earlier  granted  to  him  till

26.02.2021.

Reply  to  the  bail  application  filed.  It  is  submitted

that on verification of medical documents of applicant/accused

Richpal  Singh from Apple  Hospital,  Burhanpur,  M.P.,  through

mail ID of the said hospital, it is found that as per doctor, patient

Richpal  is  suffering  from  kidney  problem.  Richpal  is  not

suffering  from  any  life  threatening  disease  but  if  the  kidney

problem  is  not  managed  property  it  may  get  worse.  Patient

Richpal  was  advised  for  ENT  opinion  in  view  of  decreased

hearing  in  left  ear.  Patient  Richpal  was  getting  anti



Hypertension, Oral Hypertension, calcium, multi vitamin. Patient

is  not  advised  for  surgery.   However,  interim  bail  has  been

opposed stating that  accused Richpal  Singh is  kingpin of  the

syndicate and there is much apprehension that the accused may

redulge in sale purchase and supply of illegal weapons activities

and also pressurizes the witnesses.

I  have  perused  the  record.  Considering  the

submissions made and in view of the facts and circumstances of

the  case,  the  interim bail  earlier  granted  to  accused  Richpal

Singh is further extended till 22.03.2021 on the same terms and

conditions. The application stands disposed of.

Copy  of  the  order  be  sent  to  the  concerned  jail

authorities.

         (Parveen Singh)
ASJ-03/NDD/PHC/New Delhi   

        26.02.2021



SC No.9405/2016
State vs. Rahul @ Surjeet & Ors.

FIR No.150/2016
PS: Sagarpur

26.02.2021

Present : Sh. Naresh Kumar, Counsel for applicant/accused
Sahil @ Nikhil.
Sh. Dharam Chand, Addl. PP for State.

File  taken  up  today  on  application  for  seeking

directions to Tihar Jail authority for release from custody filed

on behalf of applicant/accused Sahil @ Nikhil S/o Sh. Satpal by

his counsel.

Report of the Ahlmad is called in this called, as per

which applicant/accused Sahil @ Nikhil is on bail in this case

vide order dated 28.03.2017 and his bail bond was accepted on

05.04.2017. Intimation in this regard be sent to the concerned

jail authorities.

Application stands disposed of.

Put up the case on date fixed i.e. 08.03.2021.

         (Parveen Singh)
ASJ-03/NDD/PHC/New Delhi   

        26.02.2021

It   is   certified   that   Video   Conferencing   was   held   in   an
uninterrupted manner and during the proceedings, no objections were raised
by   either   of   the   parties   regarding   the   connectivity   i.e.   audio   or   visual
quality.
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